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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No(/ 	 of 200 

Applicant (s) ...... 	 .... Respondent 

Advocate 	 Advocate 	 / 

for Applicant (S)...M:..P.1fr...............for  Respondent 
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Heard M. S.Pattnaik, L. Counsel appearing 

for the Applicant and Mr • U .9 .Mohapatra, Ii • 

3tanding Counsel; on whcm a copy of this O. has 

already been served. 

M.A. 104/06, filed by the 06 Applicants 

(seeking permission to prosecute this case j c)intly), 

is hereby a1lod. 	- 

T) 
	 A pria-facie case having been found out 

in fav,.ir of the Applicants, this case is admitted. 

s-J 	Notices be is.i.ed to the Respondents requiring 
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them to file Cnter within six wek3. 

This caie (O.A.No.159/06) be a1s tak,ri 

up analo('ously with 0.A.ros. 606/05, 634/05 ari. 

855/05. 

contractors without leave of this Tribunal. While 

granting this ad-interim order, liberty is hereby 

granted to the Respondents to file their-.obj ection, 

if any, to the interiLn prayers  made in this O.A./ 

to the present ad-interim order. 

Send coies of this order to the Respondents, 

alonq with notices, and free copies of this order 

(with copies of the Cause Title pages 1 and 2. of 

the 0.A.) be handed-over to the L4. Counsels 

appear ing f or both the 

Member (Judicial) 
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